
FIR No.1060/2014
PS Alipur
U/s 394/34 IPC
State Vs. Ashu @ Avinash Tyagi

23.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. P.C.  filed

on behalf of the applicant/accused Ashu @ Avinash Tyagi.

Ld.Counsel  for  the  accused  submits  that  accused  is

innocent  and  is  falsely  implicated  in  the  present  case.  It  is

further stated that accused has nothing to do with the present

offence  as the accused was only 14 years at the time of the

commission of  alleged offence in the year 2014. Ld. Counsel

contended  that  the  date  of  birth  of  the  accused/applicant  is

28.12.1999 and in support of the said contention Ld. Counsel

has relied upon the School Leaving Certificate of the applicant

as the proof of age.

The  allegations  against  the  accused  are  under  section

394/34 IPC. Moreover, the accused was declared as absconder

during the investigation of the present case.  

As per reply of the IO, he has not disputed the claim of

juvenility of the accused and stated that the accused has also



claimed juvenility in another case FIR no. 236/15 u/s 376 IPC

PS Narela. It is pertinent to mention here that neither the IO has

filed on record any certified copy of the order of the concerned

court/any  other  document  regarding  the  successful  claim  of

juvenility of accused nor himself verified the authenticity of the

abovesaid school leaving certificate of the applicant/accused in

present case. 

IO prays one day time for filing of the copy of the relevant

order regarding the juvenility of the accused, passed in case FIR

no. 236/15 u/s 376 IPC PS Narela.

Heard. Allowed.

At request,  put up for  filing of  the same and for  further

proceedings on 24.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.06.2021



STATE Vs. Talwinder Singh @ Sajan & Anr. 
FIR No.68/2021
U/s 420/188/201/120B/34 IPC, 
3 Epidemic Diseases Act & 3/7 The Essential Commodities Act 
PS Crime Branch 

23.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  Sh. Ravin Rao, Ld. Counsel for the applicant / accused  
 Talwinder Singh. 

 Perused. Heard. 

 This is an application filed for  seeking direction to supply

the copy of charge-sheet on behalf of the applicant / accused Talwinder

Singh. 

 Perusal  of  the record  reveals  that  the cognizance of  the

offences has already been taken in the present case and IO has already

been directed to supply the copies of the charge-sheet to the accused in

JC. 

 Keeping  in  view  facts  and  circumstances  of  the  present

case and considering the averments made in the application as well as

the submissions of the Ld. Counsel, the present application is allowed.

Let a copy of the charge-sheet be supplied to the Ld. Counsel for the

applicant / accused upon filing of his vakaltnama in the present case. 

 Application is disposed off accordingly.  

 Copy of this order be given dasti, as per rules. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          23.06.2021



STATE Vs. Karan Puri & Anr. 
FIR No.68/2021
U/s 420/188/201/120B/34 IPC, 
3 Epidemic Diseases Act & 3/7 The Essential Commodities Act 
PS Crime Branch 

23.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  Sh. Kamal J. S. Mann, Ld. Counsel for the applicant /    
 accused Karan Puri. 

 Perused. Heard. 

 This is an application filed for  seeking direction to supply

the copy of charge-sheet on behalf  of the applicant / accused Karan

Puri. 

 Perusal  of  the record  reveals  that  the cognizance of  the

offences has already been taken in the present case and IO has already

been directed to supply the copies of the charge-sheet to the accused in

JC. 

 Keeping  in  view  facts  and  circumstances  of  the  present

case and considering the averments made in the application as well as

the submissions of the Ld. Counsel, the present application is allowed.

Let a copy of the charge-sheet be supplied to the Ld. Counsel for the

applicant / accused upon filing of his vakaltnama in the present case. 

 Application is disposed off accordingly.  

 Copy of this order be given dasti, as per rules. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          23.06.2021



STATE Vs. Sunil 
FIR No.0089/2021
U/s 380/511/457/186/353/307/34 IPC &
25/27 Arms Act 
PS Alipur

23.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
  Sh. Rana Sandeep, Ld. Counsel for the applicant /  
  accused Sunil. 

 Heard. Perused

 This  is  an  application  filed  on  behalf  of  accused  /

applicant for early hearing.

 It  is  submitted  by  Ld.  Counsel  for  the  applicant  /

accused that the present matter is fixed for 13.08.2021 as  enbloc

adjournment and accused is in JC. It is further submitted that the

copy  of  the  charge-sheet  alongiwth  relevant  documents  have

already been received by the accused and there is no deficiency in

the said documents. Ld. Counsel for the applicant / accused prays

for the committal of the present case for trial to Ld. Sessions Court.

 Admittedly, the accused has already received the copy

of  charge-sheet  alongwith  all  documents  and  no  deficiency  is

pointed out therein. Hence, the provision of section 207 CrPC is

complied with. 

  It is pertinent to mention here that the offence U/s 307

IPC is exclusively triable by the court of Sessions. Keeping in view

of the facts of the case and submissions of the Ld. Counsel, his



prayer for the committal of the case is accepted. Accordingly, the

present  case  is  committed  to  Ld.  Sessions  Court  for  further

proceedings.  

 Let the present case file be put up before Ld. Principal

District & Sessions Judge, North District, Rohini Court,  Delhi on

03.07.2021. Concerned Jail Superintendent is directed to produce

the accused in person /  through Video Conferencing before Ld.

Principal District  & Sessions Judge, North District,  Rohini Court,

Delhi on the abovesaid date. 

               Ahlmad is directed to send the file after completing the

same  in  all  respects  to  the  Court  of  Ld.  Principal  District  &

Sessions Judge, North District, Rohini Court, Delhi.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          23.06.2021



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Thakur Dass Mondal

23.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Thakur Dass Mondal.

Arguments have already been heard. 

No time left. Put up for clarifications, if any/proper order

on 24.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.06.2021



STATE Vs. Ravinder Etc. 
FIR No.170/2019
U/s 33/52/58 Delhi Excise Act
PS Alipur

23.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

 Fresh charge-sheet filed. It be checked and registered. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 Accused Gaurav is stated to be on court bail but not  
 present today. 
 Accused Ravinder (being without arrest) is present through
 Video Conferencing. 
 IO HC Attar Singh through VC. 

 Heard. Perused.  

 Charge-sheet alongwith relevant documents gone through.

The material  on  record,  prima facie,  is  sufficient  to  take  cognizance

against  both  the  accused  persons for  alleged  offences.  Accordingly,

cognizance  of  the  offence  mentioned  in  the  charge-sheet  is  taken

against both the accused persons. 

 Copy of charge-sheet supplied to the accused Ravinder. 

  Due  to  scenario  of  pandemic  of  covid-19,  police  bail  of

accused stands extended till the NDOH. 

 Issue summons to the accused Gaurav alongwith notice to 

his surety for 11.11.2021. 

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          23.06.2021



FIR No.128/2021
PS Alipur
U/s 392/394/34 IPC
State Vs. Vishal

23.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of jamatalashi articles

filed on behalf of the accused.

Heard. Perused the reply filed by the IO.

It  is  stated  in  the  reply  that  IO  does  not  have  any

objection  for  the  release  of  the  Jamatalashi  articles  of  the

applcant. Accordingly, IO is directed to release the articles as

per the Personal Search memo, as per rules.

Application stands disposed of accordingly. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.06.2021



FIR No.128/2021
PS Alipur
U/s 392/394/34 IPC
Vehicl no. HR-13F-0311

23.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing  no.  HR-13F-0311  moved  by  the  applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.06.2021



FIR No.312/2021
PS Alipur
U/s 457/380/411/34 IPC
State Vs. Sanjay @ Pinnu

23.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail  u/s 437 Cr. P.C.

filed on behalf of the applicant/accused Sanjay @ Pinnu.

It is submitted by Ld. Counsel that accused is in JC since

09.05.2021. It is further submitted that nothing was recovered

from the possession of the accused and he has been falsely

implicated in the present case. In view of the observations of

Hon'ble Supreme Court prayer is made for grant of bail.

On  the  other  Ld.  APP  has  strongly  opposed  the  bail

application and prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the  accused  are  u/s  457/380/411/34  IPC,  wherein  they  had

stolen wheat sacks from the godown at Village Hamidpur in the

night time through a vehicle bearing no. HR-55AC 9405. The

applicant/accused  tried  to  escape  from  the  spot  by  way  of

driving the abovesaid vehicle. However, the applicant/accused



was apprehended upon chasing and the case property i.e. 112

sacks of stolen wheat were recovered in the abovesaid vehicle.

Allegations  against  the  accused  are  serious  in  nature.

Admittedly,  accused  is  also  involved  in  similar  kinds  of

offences. It is pertinent to mention here that  there are cogent

apprehensions  that  accused  might  commit  similar  offences

again, if released on bail.  The investigation of the case at the

initial  stage.  Hence,  considering  the nature  and  facts  of  the

case, no ground is made out for grant of bail to the accused at

this stage. Accordingly, the present application is dismissed. 

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.06.2021


